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BEFORE THE CENTRAL ?Z)MINISTRlTIVE TRIBUNAL 
NEW BOMBAY 

O.A. No. 	: ---: 	of 1990 
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Tribunal's Order of direc— 
tions and Registrar's Order 
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ai90. 
Date 	119906 

.,The applicant is not presrit as 
he was d.rected riot to remain 	esent 

today. 

rRamesh Darda, Couns1 appears! 
for Respondents. 

At the request of Nr.Darda 
adjourned to 20.7,1990 for reply and 
fUrther)iireCtiOns. 

No rioticd to either side. 

ft v/ 

y. Registrar. 
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Date; 20.9.90 

Neither the Applicant 
nor his Advocate is present 
as they were directed not to 
remain present. 

Mr. Ramesh Darda, Counsel 
for the Respondents. 

Mr. Ramesh Darda prays to 
grant further time for filing 
reply. 

Adjourned to 21.9.90 for 
reply and further directions. 
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9 _t22  
Date 21.9.. ------------9-0S 

Neither the Applicant.. nor 
his Advocate are present... 

Mr Ramesh Darda, Counsel 
for the 1 espondents. 

Mr. Ramesh Darda has 
filed reply today sand has 
served copy on the Applicant. 

Since the reply of 
Respondents has been filed in 
the matter, the matter has. 
become, ready for hearing. 

. 	 . 	However, it is not possible to 
fix hearing date in the near 
future on account of other 
old pending, urgent rnatters. • 
This matter is, therefore,. • ' 
kept on Sine—die list. 

Mr. Ramesh Darda says that 
at the time of fixing the date 
of final hearing notice may be 
issued to Respondent No.!, 
Notice may also be issued to 
the Applicant. 	 ., 	• 

Registrar. 

-------------- ---- ------------------- 



PETRIB 	Dt 9/17/ 

s per direction of the 
HOn'blejce Chairman dated 

24.93, the mettr is taken 
up from Sine_die list. Fixed 
for Final Hearing on4DJ1f9 

notices for the parties 
d as per order dated__,;U4 
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